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HIGH COURT OF jAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: aM tb;q /RG/LP Dated: bl .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Ms. Achyuta Sharma
D/o Shri Rajesh SharIfla
R/o H.No. 165, Adarsh Vihar Channi Himmat Tehsil and District Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL. B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-946-2024 in thp roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before. t p
UT-lo,tf

f @%\b/

ePParob
(Registrar Adminiqtration)

By Order

No: Sq bRI-les(> ./RG/LP Dated <bq\ .12.2024

Copy forwarded to the:
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager, GoVernment Press, Jammu for publication in the next issue of

Government Gazette.
President, J&k High Court Bar Association, Jammu.
CPC e-Courtg, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Achyuta Sharma, Advocate

for information and necessarv action

4
5,

6.

7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Be:>bB Z&2'+ /RG/LP Dated: 61 .12.2024

It is hereby notifidd that vide High Court Order Dated 02.12.2024

Ms. Aditi Sharma
D/o Shri Surinder KuMar
R/o Ward No. 4 1<hour Matoo Tehsil-Khour District-Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council brovisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents froITt CID. His/her name has been entered under serial

No. JK-947-2024 in thb roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Adv&cate is ordered there before. /\N

maTt„”'//•n• \ba'ppr v

(R£g'“"' AW"'T''")
By Order

No: StI111- Il Dated bl .12.2024

rwardedCopy fo
1

2
3.

Principal DistFict and Sessions Judge, Jammu
Secretary, BqFr Council of India, New Delhi
Manager, GoVernment Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Court9, High Court of J&K and Ladakh, Jammu for uploading on
the official wdbsite.
Incharge Librpry, High Court Wing Jammu/Srinagar for information and
also keeping Fecord of the same.
Ms. Aditi ShArma, Advocate

. .. ... for information and necessary action
I

4
5.

6.

7

n. ehPUg
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: :bb' to}h /RG/LP Dated: Q1 .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Mr. AdrIan Ahmed
S/o Shri Mohd Azim
R/o Sakhi Maidan Tehpil Mendhar and District Poonch.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council drovisionally for a period of one year from the date of

issuance of this notificaFion, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents frod CID. His/her name has been entered under serial

No. JK-948-2024 in thq roll of Advocates maintained by this Registry.

The renewal/exjension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Adv6cate is ordered there before. \ _ J

well.,y

U aSbb/
W,; £ql2&. Rl ./RG/LP D,t,d 07 .12.2024 ’'K
Copy forwarded to the: -

1. Principal Distdict and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Go0ernment Press, Jammu for publication in the next issue of

Government Gazette.
President Dis+rict Court Bar Association, Poonch
CPC e-Courtg, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Adnan Ahmed, Advocate \ _ J

. . . ...for inf+rmation and necessary action. \ HCa%)A
(tGi£tramninistrcJt:on)
b- /@ W

a/a
(Registrar AdminIstration)

By Order

4
5.

6.

7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 2665 ,tq /RG/LP Dated: LL .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Mr. Agrim Gupta
S/o Shri Ajay Gupta
R/o H.No. 285 Adarsh Enclave Lane No. 3 Trikuta Nagar Ext.
Tehsil and District Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notifica+ion, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents frorr+ CID. His/her name has been entered under serial

No. JK-949-2024 in th4 roll of Advocates maintained by this Registry.

The renewal/ex+ension of provisional licence/enrollment must be

sought by the adVOcate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before. \ ,
(ba<:;vgA

(Registrar Administration)
b– /gb b/

0/aBy Order

No: Sq13S-LI\ /RG/LP D,t,d a1.#2.2024
Copy forwarded to the: -

1. Principal DistrIct and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, J&k High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Agrim Gupta, Advocate

. .. ...for inf6rmation and necessary action.

4
5.

6.

7

„,
/P) ' \ / V

(:gistrWd''1'1'W/ation)
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HIGH COURT OF JXMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: bbb >bPA /RG/LP Dated: o1 .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Mr. Akarshit Sharma
S/o Shri Vijay Sharma
R/o Village Bhatyari P/o Kanhal Tehsil Bishnah District Jammu

has been admitted ana enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notificafion, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-950-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before.

'*yi>I
an ' --C/\a’l;P

(ie’gistrar Adminjstration)v /W th/
No: Sqll\ -ll ./RG/LP Dated al .12.2024

Copy forwarded to the: -
1. PrinciDal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager, Go0ernment Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courtq, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping Record of the same.
Mr. Akarshit Sharma, Advocate

. .. ...for information and necessary action. I

By Order

4
5.

6.

7.

n e ][ f
(Registrar Adm{ni9tration)
b M£vV
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: \b'~- _/RG/LP Dated: bl .12.2024

It is hereby notifiep that vide High Court Order Dated 02.12.2024

Mr. Akhil Bharti
S/o Shri Kanwar Paul $ingh
R/o H.No. 66, Ward Nd. 1, Police Station Road
Tehsil Ramgarh Distribt Samba.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council drovisionally for a period of one year from the date of

issuance of this notificqlion, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents frorrb CID. His/her name has been entered under serial

N,. JK-951-2024 in thg roll of Advocates maintained by this Registry.

The renewal/e;tension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before.

B y 1EII111I1111) r d e r O r 1PMB) 4qLIIILI/

't’:;“’'#'' W“:'"’
No, SUlla-Q\{ /1

Copy forwarded to +he: -
1. Principal DistFict and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi
3. Manager, GoUernment Press, Jammu for publication in the next issue of

Government Gazette
President, District Court Bar Association, Samba
cpc e-courtg, High Court of J&K and Ladakh, Jammu for uploading on
the official wdbsite
Incharge LibFary, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. AkIra Bharti, Advocate

. .....for information and necessary action. I

RG/LP Dated 61 '12'2024

4
5.

6.

7

DNA

',. L /“in*I
';Y';'"W ":P"“'"’



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powersof Bar Council under Section 58 of the Advocates Act 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ I'&q} bq /RG/LP Dated: oh .12.2024

It is hereby notifiep that vide High Court Order Dated 02.12.2024

Ms. Amisha Mahajan
D/o Shri Amit kumar Gupta
no Quarter No. 71, W8rd No.2, Adarsh Colony
Tehsil and District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council Jrovisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-952-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there beforT /%yb&

(RegistFAdministr9tion)

JG/tp D,t,d.q.#2.202:/ @ \tO/

I

By Order

No: SbaRq - lol
Copy forwarded to the: -

1. Principal Distrjct and Sessions Judge, Udhampur
2. Secretary, BaF Council of India, New Delhi
3. Manager, GoYernment Press, Jammu for publication in the next issue of

Government Gazette.
President, Digtrict Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Librbry, High Court Wing Jammu/Srinagar for information and
also keeping fecord of the same.
Ms. Amisha Mahajan, Advocate

. .. ... for infOrmation and necessary action.

4
5.

6.

7

!*t'a. \,,/'.a1,ly
(Registrar Adm inistrqtion)
I/MP
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Bbb: 16214 /RG/LP Dated: al .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Ms. Ananya Rathore
D/o Shri R K Rathore
Ho Janwas Sarthal Tdhsil & District Kishtwar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notificqtion, subject to the verification of his/her Provisional /LL.B

Degree Certificate from? concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-953-2024 the Roll of Advocates maintained by this Registry.

The renewat/eltension of provisional licence/enrollment must be

sought by the advocbte before the date of expirv unless the absolute/final
enrollment as an Ad;ocate is ordered there before. )

MS?==v$'
By Order n ' v e'’b

(Red istraFAdminjstration)
t 8ILb/N„ 5Hl©£-l I ./RG/LP D,t,d q.12.2024 ’'-

Copy forwarded to the:
1. Principal District and Sessions Judge, Kishtwar
2. Secretary, Bar Council of India, New Delhi
3. Manager, Gdvernment Press, Jammu for publication in the next issue of

Government Gazette.
President, Digtrict Court Bar Association, Kishtwar
CPC e-Courls, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Lib}ary, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. AnanyaRathore, Advocate

. . ... for information and necessary action

4
5.

6.

7

,-,. \ /.„'%,”Ll
(Registrm\dmioistration)t,– M) ba/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Bbb' 2bZH /RG/LP Dated: tU .12.2024

It is hereby notifi+d that vide High Court Order Dated 02.12.2024

Ms. Anmol Sharma
D/o Shri Subash Sharma
R/o H.No. 94, Lane No, 317, Rani Man(Hr Below Gummat
Tehsil and District Jallrmu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-954-2024 in thg roll of Advocates maintained by this Registry.

The renewat/eltension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before.

By0„.' n. \ /’„„#n'#
(RegistrarS\dmipistration)ba& b/

No: S \\ Ic\t-qQ /RG/LP Dated al .12.2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&k High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Librqry, High Court Wing Jammu/Srinagar for information and
also keeping Fecord of the same.
Ms. Anmol Sharma, Advocate

. ..... for information and necessary action.

4
5.

6.

7

bP

q:TF2Ll
/-7 ' \_/ – U

R)(RegistraLAdm i};al ation)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ bb\b'A26l'L/RG/LP Dated: '1 .12.2024-r

It is hereby notifil that vide High Court Order Dated 02.12.2024

Mr. Anukul Bhagat
S/o Shri Surinder Kumar

no H.No. 70-A, TalabrTillo Bohri Tehsil and District Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council jrovisionally for a period of one year from the date of

issuance of this notificqtion, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents frorrb CID. His/her name has been entered under serial

No. JK-955-2024 in thp roll of Advocates maintained by this Registry.

The renewal/eltension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before.

acKab)>1
OLI'Mtr

(he’gistramministration)
la gb &

N' J 5'jlll -GaS ./RG/LP D't'd ISI.r2.2024 - z '’
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Court$, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Librpry, High Court Wing Jammu/Srinagar for information and
also keeping Fecord of the same.
Mr. Anukul Bhagat, Advocate

. .. ... for infbrmation and necessary action.

By Order

4
5.

6.

7

uNA

r> ' L //H%n>X/
(RegistranIdmjnistration)
b @ by'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: SO\\ n 26 bq /RG/LP Dated: AL .12.2024

It is hereby notifidd that vide High Court Order Dated 02.12.2024

Mr. Barket Hussain
S/o Shri Faiz Mob(1.
R/o Hari, Mohalla Faiz Abad Tehsil Surankote District Poonch

has been admitted any enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-956-2024 in thd roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before. )

%;kI:ILIr>. \ />ill’I>-z-
(Registrar–Administration)r& @\a

N,; SqQb Cs-\:L ./RG/LP D,t,d 67 .12.2024 '’- v
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President Dis+rict Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Barket Hussain, Advocate

. .....for information and necessary action.

By Order

4
5.

6.

7

r,. b„M7
(Registrar Admioistration)
V /q'£ br/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powerg of Bar Council under Seition 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Boy /RG/LP D,t,d, bq .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Ms. Chaitanya Grover
D/o Shri Vikas Grover
Wo 254, Lane No. 10, $hakti Nagar, Tehsil and District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents frorn CID. His/her name has been entered under serial

No. JK-957-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before.

)\N
ec4DISi

/. , . \„,/#- -- C)vt-lP - '
(Registrar Administration)

N 0 : 1:ab L\ n \ e11E n \ a / RI? IC:111i / L P JIrIIII) a t e d Mpi 2 F 202 F @ b/
Copy forwarded to the: -

1. Principal Disttict and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager, GoVernment Press, Jammu for publication in the next issue of

Government Gazette
President, JAK High Court Bar Association, Jammu
CPC e-Court$, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Chaitanya Grover, Advocate

. .. ... for in+Qrmation and necessary action.

By Order

4
5.

6.

7

A.hr/irA
ry \ J,/' "

(Reg istrXAdmipistration)
v MX t>/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ BC\\In UbiLl /RG/LP D,t,d, Ql .12.2024

It is hereby notifi9d that vide High Court Order Dated 02.12.2024

Ms. Dhanyata Kumar
D/o Shri Rakesh Chander Kumar
Wo 45-A, small plot Gandhi Nagar, Tehsil and District Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notificqtion, subject to the verification of his/her Provisional /LL.B
Degree Certificate froM concerned University and verification of his/her character

and antecedents fro& CID. His/her name has been entered under serial

No. JK-958-2024 in th+ roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before.

)

By Order n . b/O=aSbaby
(Registrar Administration)\n q+ A \ r

[ aFb,/
N,.' S\\&\b-\l /RG/LP D,t,db'\ .12.2024 'x
Copy forwarded to the: -

1. Principal DistFict and Sessions Judge, Jammu.
2. Secretary, Bjr Council of India, New Delhi
3. Manager, GoVernment Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Court$, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Librpry, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Dhanyala Kumar, Advocate

. ..... for infOrmation and necessary action.

4
5.

6.

7

.vbA

r, ' L //qaaCb-q
' T'='"'#'' q9':'"’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising power£ of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Bb\3 rat~\ /RG/LP Dated: bl .12.2024

It is hereby notifi9d that vide High Court Order Dated 02.12.2024

Mr. Ehtsham Ul Haq
S/o Shri Hussain Ahnled
Wo Takia Kalaban Vi+lage Kalaban Tehsil Mendhar District Poonch.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notific+tion, subject to the verification of his/her Provisional /LL. B

Degree Certificate frorrl concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-959-2024 in th9 roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Adv8cate is ordered there bMan _ , \;/r

PSb>-7
1-6-\>

p'U“'"’
n
(qSgistrar

By Order

No: Sqa lb - ILL /RG/LP Dated tn .12.2024

Copy forwarded to the:
1. Principal Dist+ict and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Gobernment Press, Jammu for publication in the next issue of

Government Gazette.
President, Digtrict Court Bar Association, Poonch.
CPC e-Courtg, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Librbry, High Court Wing Jammu/Srinagar for information and
also keeping Fecord of the same.
Mr. Ehtshan+ Ul Haq, Advocate

. .....for inft)rmation and necessary action. )

4
5.

6.

7

y
/nb'

T’“"W-'U'’“")
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 36\' _/RG/LP Dated: bl .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Mr. Gurbakshish Sing]
S/o Shri Daljeet Singh
no Village Gulpur P.O Ajote Tehsil Havelli District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notificqtion, subject to the verification of his/her Provisional /LL.B

Degree Certificate frori concerned University and verification of his/her character

and antecedents fro+1 CID. His/her name has been entered under serial

No. JK-960-2024 in in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an /Lda)cate is ordered there before. /

MHra1
By Order n . \ /a'1:’

(Registm Administration)
C @gb/ '

No: SHRILI- 33 ./RG/LP Dated CSI .12.2024

Copy forwarded to the
1
2
3.

4
5.

6.

7

Principal Distfict and Sessions Judge, Poonch
Secretary, Bat Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Gurbakphish Singh, Advocate

. .. .. . for infprrnation and necessary action .1
/

,LL/

/n)

't’';'"bW '":U''")
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Ach 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ 3'\g _/RG/LP Dated: a .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Ms. Heena Riaz
D/o Shri Riaz Ahmed Butt
Wo Sazan, Bajarni Te+sil Bhagwah District Doda.

has been admitted ana enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council brovisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents frorrl CID. His/her name has been entered under serial

No. JK-961-2024 in in The roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before. J /hwb<:- LOrI
M/t>

(Registrir Adminjstration)

No: SUCH A\ /RG/LP Dated 61 .{2.202y +ilp’ b/

1. Principal DistrIct and Sessions Judge, Bhaderwah
2. Secretary, BaF Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Doda.
CPC e-Courtq, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libr4ry, High Court Wing Jammu/Srinagar for information and
also keeping eecord of the same.
Ms. Heena Rjaz, Advocate

. .. ...for infd)rmation and necessary action.

/HI

Copy forwarded to the: -

By Order

4
5.

6.

7

at&Fra/a
(Registrar Admjn i9tration)b AM hI/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 361 _/RG/LP Dated: b1 .12.2024

It is hereby notifi9d that vide High Court Order Dated 02.12.2024

Mr. Hem Raj
S/o Shri Amarnath
Wo H.No. 111, Main Ijoad, Preet Nagar Tehsil and District Jammu

has been admitted ang enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council £)rovisionally for a period of one year from the date of

issuance of this notific+tion, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents froM CID. His/her name has been entered under serial

No. JK-962-2024 in in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before.\ y / 'a
chI//:'rVRl

(Registrar Admipistration)

No.. JG/LP Dated Al . f2.202/'s " l@NW/
Copy forwarded to tI

1. Principal Disteict and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, GoVernment Press, Jammu for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courtd, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Hem Raj, Advocate

. .. ... for infbrmation and necessary action.

/
r> ' \ / -tBy Order

4
5.

6.

7

M$6%
B/IPO

(Vg';t"by " tration)
D9
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powerk of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ \b\' bbcxh /RG/LP Dated: b L .12.2024

It is hereby notifi4d that vide High Court Order Dated 02.12.2024

Ms. Hemani Sharma
D/o Shri Ravi Naresh Sharma

no Ward No. 11, near ShakIra Ground, Tehsil and District Rajouri.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council I)rovisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-963-2024 in in jhe roll of Advocates maintained by this Registry.

The renewal/eltension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before. y /v.' B+V / nb r I/V -

(RegistrZ 4dmir}istration)
b'’ MP b/

Copy forwarded to t
1. Principal District and Sessions Judge, Rajouri.
2. Secretary, BaF Council of India, New Delhi
3. Manager, GoVernment Press, Jammu for publication in the next issue of

Government Gazette.
President, Digtrict Court Bar Association, Rajouri.
CPC e-Court q, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Librqry, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Hemani Sharma, Advocate

. .....for information and necessary action.

6/b/n)

Sq 8~+N- q ./RG/LP D,t,d cbl .12.2024– ’ ' "

By Order

4
5.

6.

7

...t /%A
I

'F’:;'%''W"“:'"’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: RbI :G/LP Dated: SI .12.2024

It is hereby notifigd that vide High Court Order Dated 02.12.2024

Mr. Inam Ullah
S/o Shri Mohd Arif

IUo Dhargloon Tehsil Palakote District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-964-2024 in in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Adv8cate is ordered there before

M&Is\>I
S'\y-ry \„/ - DJ '

(Registrar Administration)
kPMg b'

N,; Sq&SS–6, 1 /RG/LP D,t,d bI .12.2024

Copy forwarded to the: -
1. Principal DistrIct and Sessions Judge, Poonch
2. Secretary, BaF Council of India, New Delhi
3. Manager, Go0ernment Press, Jammu for publication in the next issue of

Government Gazette.
President District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Inam Ullah, Advocate

. ..... for information and necessary action.

By Order

4
5.

6.

7

,MOJ
'-,. \„// -c'D’

'['’'“" W " W""'"’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

B'\q qb Lb iN _/RG/LP bR .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Ms. Janvi Jain
D/o Shri Sanjay Jain
R/o 12 A/C Gandhi Nagar Tehsil Babu and District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notificqtion, subject to the verification of his/her Provisiona1 /LL. B

Degree Certificate froM concerned University and verification of his/her (.,hara(..,ter

and antecedents #oF CID. His/her name has been entered under serial

No. JK-965-2024 in in [the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought bY the advocate before the date of expiry unless the absolute/fina1

enrollment as an Advbcate is ordered there before.\ y /
tF£„’If\ A ADI/I

(F.ie’gistra! Adm.inistration)

No: 5yQCl-(Q /RG/LP Dated bl .{2.202)/ JW be

1. Principal District and Sessions Judge1 Jammu
2. Secretary, Bdr Council of India, New Delhi
3- Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J§K High Court Bar Association. Jammu
pPC .e-9ourt FI High Court of J&K and Ladakh, Jammu for uploading on
the official wdbsite.
Incharge LibrarY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Janvi Jain, Advocate

. .. ...for in{ormation and necessary action.

/

0

Copy forwarded to the: -

By Order

4
5.

6.

7

U+

_ .{r’'
'P'“'W'"P"“'"'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Acts 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: \bIb H/RG/LP Dated : tl .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Mr. Jasmeet Singh
S/o Shri Surjeet Singh
mo Village Mankote Tehsil Mankote and District Poonch.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents frorn CID. His/her name has been entered under serial

No. JK-966-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Adv&cate is ordered there before, _ ,a3 /T*a&pS:leVI

/

arl

(tg'=t'W'"W'’“'"’
By Order

,.' tSqQkl–If RG/LP Dated b 1 .12.2024

Copy forwarded to the: -
1. Principal DistFict and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Jasmeet Singh, Advocate

. . . . ..for infQrmation and necessary action. J’

4
5.

6.

7

#&r”qda ' \_+r v

(pi;''Wd"iW;’d'")
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powerq of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Bbj\ \AL-+ /RG/LP Dated: bl ,12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Ms. Kamakshi Badyal
D/o Shri Raj Kumar B+dyal
R/o Village Shahpur Tbhsil Majalta District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council drovisionally for a period of one year from the date of

issuance of this notificafion, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents frorrl CID. His/her name has been entered under serial

No. JK-967-2024 in in +he roll of Advocates maintained by this Registry.

The renewal/exjension of provisional licence/enrollment must be

sought by the advocAte before the date of expiry unless the absolute/final

enrollment as an Adv8cate is ordered there before. ,
m;FCUb’I

By Order r . \ /'%g/tY

No: SqQ] K-QL/RC/LP hhd 61 . i2.20:)Fist"WmiF"uon)
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur
2. Secretary, Bab Council of India, New Delhi
3. Manager, GoVernment Press, Jammu for publication in the next issue of

Government Gazette.
President, Diqtrict Court Bar Association, Udhampur
CPC e-Courtg, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping tecord of the same.
Ms. Kamakshi Badyal, Advocate

. ..... for information and necessary action.

4
5.

6.

7.

J’ ///:t

,,.”
' v';'W"''-:U"':'’"’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Bb' Lb)_H /RG/LP Dated: LL .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Mr. Keshav Verma
S/o Shri Rajesh Verm
R/o 138-G, Sector-1, Dprga Nagar (Roop Nagar)
Tehsil Jammu North ahd District Jammu.

has been admitted anU enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-968-2024 in in Fhe roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before. J
„C;'’:;v\>I

/-,. \ ..// e) 5

' V';'W''W''“''"’
IG/LP Dated 67 .12.2024

/By Order

N,.. S'I &Q I - &II

Copy forwarded to the: -
1. Principal Distrjct and Sessions Judge, Jammu
2. Secretary, BaF Council of India, New Delhi
3. Manager, GoVernment Press, Jammu for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Keshav Verma , Advocate

. .....for inf9rmation and necessary action.

4
5.

6.

7.

,,,”*
(RegistrM\drr\inisjration)
r\

t/al
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N., RGB I IAn /RG/LP D,t,d, + .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Ms. Kishika Gupta
D/o Shri Pawesh Gup fa
Wo H.No. 72, Sector 1 Adarsh Enclave Ext. Trikuta Nagar
Tehsil Bahu District Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notificqtion, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-969-2024 in in The roll of Advocates maintained by this Registry.

The renewat/eltension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advbcate is ordered there before. Ja+14,, vt,

/). \ // - O :)

N,.. CHUnG-% /RG/LP D,t,d 67 .{2.202y bIfC &
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bab Council of India, New Delhi
3. Manager, GoVernment Press, Jammu for publication in the next issue of

Government Gazette.
President, J&k High Court Bar Association, Jammu.
CPC e-Courtq, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Librbry, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Kishika Gupta, Advocate

. .. ... for inf6rmation and necessary action.

/ IP
(RegistHl Administration)

By Order

4
5.

6.

7

#$='9n

(tg'=tZFAd’W*'’“'"’
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: R,bL\ LaiN /RG/LP Dated: b'I .12.2024

It is hereby notified that vide High Court Order Dated 02.12-2024

Ms. Lakshmi
D/o Shri Kuldeep Sing]
R/o Ward No. 10, Nouji Tehsil Ramnagar District Udhampur.

has been admitted anU enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Counci1 provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. fK-970-2024 in in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before.T\ /''”b

(R6gistrMdm ir\istration)'v @'$ b
N,.. ShQ'\l -q\3/AG/LP D,t,d Gl .12.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur
2. Secretary, BaF Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, Diqtrict Court Bar Association, Udhampur
CPC e-Courtg, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Lib dry, High Court Wing Jammu/Srinagar for information and
also keeping fecord of the same.
Ms. Lakshmil Advocate

. .. ... for inf(,)rmation and necessary action.

By Order

4
5.

6.

7.

FPA.Cy . . T . . . :

'?g=“W 'W"“''"’

X
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

„, IAbS }Bbq /RG/LP Dated: LL .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Mr. B41adhav Bhushan
S/o Shri Neiya Bhusha
R/o Ward Noi. 1, Ramhik Vihar Tehsil and District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notificqtion, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-971-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before.

.*
/> ' \ /// - O:>
(RegistraPjldmi nistration)

N 0 : 1111S q R E R n \ b /:G / L P D a (e d y e f 2 B 2 0 2 ;11!/ q:1111111H(F /
Copy forwarded to the: -

1. Principal Distdict and Sessions Judge, Kathua
2. Secretary, Bar Council of India, New Delhi
3. Manager, Go0ernment Press, Jammu for publication in the next issue of

Government Gazette
President, Digtrict Court Bar Association, Kathua
CPC e-Courtd, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. MadhavBhushan, Advocate

. .. ... for information and necessary action .

By Order

4
5.

6.

7

ar. qfr\ . \ //u- /SS'1
(RegistrhMniW”':'"’kMJ
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 36)-C 'qLbl\1 /RG/LP Dated: n_ .12.2024

It is hereby notifi+d that vide High Court Order Dated 02.12.2024

Ms. Mamta Devi
D/o Shri Bishamber Dass
R/o Backol Chalog, Tepsil Bani District Kathua.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notificqtion, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-972-2024 in th9 roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought bv the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before.T\ /",<!$''"7

'-e;'“'F#": W“''"’
24

By Order

No: StIR\\-\]
Copy forwarded to the: -

1. Principal Distdict and Sessions Judge, Kathua
2. Secretary, Bar Council of India, New Delhi
3. Manager, Gobernment Press, Jammu for publication in the next issue of

Government Gazette.
President Dis+rict Court Bar Association, Kathua
CPC e-Courtg, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mamta I}evi, Advocate

. .....for information and necessary action.

tG/LP Dated ci 9.f2.2C

4
5.

6,

7

~;{,a$*b
fy \. , / -

't':“"a'"'W}"'""’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: - 36>r tH /RG/LP Dated: b'1 .12.2024

It is hereby notifi+d that vide High Court Order Dated 02.12.2024

Ms. Mariya Mashqoo
D/o Shri Mashqoor Ah. Maqhdoomy
R/o Peertakya Brinty Bat
pora Dialgam, Tehsil 4nd District Anantnag

has been admitted arJd enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council brovisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate Rod concerned University and verification of his/her character

and antecedents fror+1 CID. His/her name has been entered under serial

No. JK-973-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before.A /'n””

'W';“%'’"' W“:'"’
.12.2024

By Order

N,.. SIX RbI JB ./RG/LP D,t,d
Copy forwarded to !he: -

1. Principal DistFict and Sessions Judge, Anantnag
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President Di4trict Court Bar Association, Anantnag
CPC e-Court9, High Court of J&K and Ladakh, Jammu for uploading on
the official wdbsite
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mariya &lashqoor, Advocate

for information and necessary action.

4
5.

6,

7

,y
,traFXdmjnis}ration)
@hr \
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising poweR of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Bbl: _/RG/LP Dated: IL .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Mr. Massrat Ahmed Iaalik
S/o Shri Najam Din
R/o Neel Chidoos Village Bohardhar Tehsil Ramsoo District Ramban.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notific4tion, subject to the verification of his/her Provisional /LL. B

Degree Certificate frorrJ concerned University and verification of his/her character

and antecedents froM CID. His/her name has been entered under serial

No. JK-974-2024 in the roll of Advocates maintained by this Registry.

The renewal/e:tension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

llment as an Advbcate is ordered there before. >

0/F)

en rc

®£YZ,boot
5' ly

(Registrar Administration)

N,.. Sql\\U -SG ./kG/LP D,t,d (q .12.202:’ Rb\o/
Copy forwarded to the:

1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, Digtrict Court Bar Association, Ramban.
cpc e-Court 4, High Court of J&K and Ladakh, Jammu for uploading on
the official wdbsite
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping Fecord of the same.
Mr. Massrat Ahmed Malik, Advocate

. . . . .. for information and necessary action1

By Order

4
5.

6,

7

ra\

'W';“W“"%p'""’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising poweds of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: SCsI-' /RG/LPB D,t,d, bI .12.2024

It is hereby notifi4d that vide High Court Order Dated 02.12.2024

Mr. Mohammad Hasnain Jafri
S/o Shri Azmat Hussain Shah
R/o Gursai Tehsil Mendhar District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council &rovisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents frorfl CID. His/her name has been entered under serial

No. JK-975-2024 in th+ roll of Advocates maintained by this Registry.

The renewal/e;tension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before. , /

%,%\~$1
By Order n . \\ //’ { 5'1*

(Registrar AdmiQistration)

N„ 5'\qS \-s I ./RG/LP D,t,d 'I .f 2.20249/ @
Copy forwarded to the

1

2
3.

4
5.

6.

7

Principal Dist+ict and Sessions Judge, Poonch
Secretary, Ba,F Council of India, New Delhi
Manager, Gogernment Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Poonch
CPC e-Court+, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Librqry, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohammad Hasnain Jafri, Advocate

. .....for information and necessary action ,~{#“"
ation)ty\

C)
(1 listrar Adm
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: lqS1 _/RG/LP D,t,d, b &, .12.2024

It is hereby notifi8d that vide High Court Order Dated 02.12.2024

Mr. Mohammad Humza Siddiqui
S/o Fasi Ul Mulak siddiqui
R/o H.No. 97, Bun Ast+n Tehsil and District Kishtwar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council brovisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-976-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before.

>

cr;barI(adi,h
®':" q3“'"’12.2024

By Order

No: SqlbI-C& ./RG/LP Dated ebk

Copy forwarded to !he: -

1. Principal DistFict and Sessions Judge, Kishtwar
2: Secretary, Bar Council of India, New Delhi
3: Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, Digtrict Court Bar Association, Kishtwar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping [record of the same.
Mr. Moham;nad Humza Siddiqui, Advocate

. ..... for information and necessary action

4
5.

6.

7,

wav\Atr)- \ / QJ
(RegistrY7Gministr9tion)
Val \a)/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 2'\S: /RG/LP Dated: bC .12.2024

It is hereby notifi9d that vide High Court Order Dated 02.12.2024

Mr. Mohazib Rang Mjnk
S/o Shri Mohd Rafiq Malik
R/o Chambalwas Banihal, Niklihal, Tehsil Banihal District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notific+tion, subject to the verification of his/her Provisional /LL. B

Degree Certificate from concerned University and verification of his/her character
and antecedents frorh CID. His/her name has been entered under serial

N,. JK-977-2024 in thb roll of Advocates maintained by this Registry.

The renewal/eltension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before. J

wH pLy...,. \. / - C))

' v“"W":":W''"’
By Order

No: n=E_/PG/LP Dated &
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, Digtrict Court Bar Association, Ramban
CPC e-Court$, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libdary, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohazib Rang Malik, Advocate

. .. ... for information and necessary action

12.2024

4
5.

6.

7

,Any
"’W'W"'"’
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HIGH COURT OF JAMMtJ & KASHMIR AND LADAKH AT JAMMU
(Txercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ :LqS3~\\AT'I /RG/LP Dated: GC .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Mr. Mohd Nadeem
S/o Shri Mohd. Sajad
R/o Ward No. 02, Adjqcent to Trourism Huts near Dak Bunglow
Tehsil Batote District jtamban

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council brovisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial
No. JK-978-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of lrovisional licence/enrollment must be

sought by the advoc;te before the date of expir' unless the absolute/final

enrollment as an Adv >cate is ordered there before.

IS '»'p). \ / O )

'-c'';'"W':"W“'")
Dated tk .12.2024

J

By Order

N,; StIltk - 2 2- /RG/LP

forwarded to theCopy
1

2
3.

Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi
Manager, GoVernment Press, Jammu for publication in the next issue of
Government Gazette.
President, Digtrict Court Bar Association, Ramban
CPC e-CourtJ, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Librqry, High Court Wing Jammu/Srinagar for information and
also keeping Fecord of the same.
Mr. Mohd N£deem, Advocate

. ..... for information and necessary action.

4
5.

6.

7

NF”

m;)L'
(Registrarlldm iRistration)
/’-)'

W VIr
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
Wxercising powep of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: T\\:' /RG/LP Dated: bC .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Mr. Muzzafer Hussai
S/o Shri Mukthyar Ahmed
no Village Jathi, Teh£il-Assar District Doda

has been admitted aNd enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council brovisionally for a period of one year from the date of

issuance of this notificqtion, subject to the verification of his/her Provisional /LL.B

Degree Certificate froM concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-979-2024 in th+ roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the adVOcate before the date of expiry unless the absolute/final
enrollment as an Advbcate is ordered there before. / // , \ .„,''’'

a’Adminjstration)
gPL/

rl

(R#isI
No: SHUI-83 /RG/LP Dated bIb .12.2024

Copy forwarded to jhe: -
1. Principal DistFict and Sessions Judge, Bhaderwah
2. Secretary, Bjr Council of India, New Delhi
3. Manager, GoVernment Press, Jammu for publication in the next issue of

Government Gazette.
President Didtrict Court Bar Association, Doda
CPC e-Court+, High Court of J&K and Ladakh, Jammu for uploading on
the official wdbsite.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Muzzafdr Hussain, Advocate

. ..... for information and necessary action .

By Order

4
5.

6.

7

+My

istr Wmi\Jon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: T\S< Lb' /RG/LP Dated: bl .12.2024

It is hereby notifi Pd that vide High Court Order Dated 02.12.2024

Mr. Nangwa Thayas S[ponbo
S/o Shri Stanzin Lotu,
R/o Sponbo Sankar, T;hsil and District Leh

has been admitted aNd enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council brovisionally for a period of one year from the date of

issuance of this notificqtion, subject to the verification of his/her Provisional /LL.B

Degree Certificate froM concerned University and verification of his/her character

and antecedents frorD CID. His/her name has been entered under serial

No. JK-980-2024 in thp roll of Advocates maintained by this Registry.

The renewal/eltension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advbcate is ordered there before.

/a
, Wo''I

N„ Sq 23q bb ./RG/LP D,t,d al .f2.20ystra#minUtion)
Copy forwarded to the: -

1. Principal District and Sessions Judge, Leh
2. Secretary, Bar Council of India, New Delhi
3. Manager, GoVernment Press, Jammu for publication in the next issue of

Government Gazette.
President Dis+rict Court Bar Association, Leh
CPC e-Courtg, High Court of J&K and Ladakh, Jammu for uploading on
the official wdbsite.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Nangwa Thayas, Advocate

. . .... for infbrmation and necessary action.

By Order

4
5.

6.

7

(Registrar Administration)
r)

t/– @it?)//
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HIGH COURT OF JAMMt & IQ\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No:L'\SC, 2AL'\ /RG/LP Dated: bl .12.2024

It is hereby notifi+d that vide High Court Order Dated 02.12.2024

Mr. Naveen Rahil
S/o Shri Yash Paul

R/o Dehrian Tehsil ang District Rajouri

has been admitted any enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents Bod CID. His/her name has been entered under serial

No. JK-981-2024 in thd roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before,

\N\ H

Copy forwarded to the: -
1. Principal Distrjct and Sessions Judge, Rajouri
2. Secretary, BaF Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President DistFict Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Librqry, High Court Wing Jammu/Srinagar for information and
also keeping r9cord of the same.
Mr. Naveen l{ahil, Advocate

. ..... for inf+rmation and necessary action.

d

(Fggis#dddminjstration)

,., Sql'\\+ I„LP D„., Lk .12.2,2:/ @
By Order

4
5.

6.

7

3;=/
(kbgistrar AdmiQistr9,tion)
L @k \n/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No, LqSI /RG/LP D,t,d, Q,k .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Ms. Nazia Fatima
D/o Nazar Hussain
R/o Brehvi Solki P/o Solki Tehsil Kalakote District Rajouri

has been admitted aNd enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notificqtion, subject to the verification of his/her Provisional /LL.B

Degree Certificate fron4 concerned University and verification of his/her character

and antecedents frorfl CID. His/her name has been entered under serial

No. JK-982-2024 in thb roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before. ,

aa=?>”P{' tv

(R&g'st"r hy'n'Pt'on)
a/P)

24

By Order

,...S~+y,$-5'q
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri
2. Secretary, BaF Council of India, New Delhi
3. Manager, GoQernment Press, Jammu for publication in the next issue of

Government (,,azette
President District Court Bar Association, Rajouri
CPC e-Courtg, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Librqry, High Court Wing Jammu/Srinagar for information and
also keeping Fecord of the same.
Ms. Nazia Fatima, Advocate

. ..... for infgrmation and necessary action.

_/RG/LP Dated& .12.2C

4
5.

6.

7

r,. L /%*,

''#“'B'":W“'"’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising poweris of Bar Council under Section 58 of the Advocates Act3 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No:D\SQI %i /RG/LP D,t,d, b( .12.2024

It is hereby notifi9d that vide High Court Order Dated 02.12.2024

Ms. Nazia Kouser
D/o Shri Munir Hussai'

R/o Manyal Tehsil Th?namandi District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council $rovisionally for a period of one year from the date of

issuance of this notifica jion, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-983-2024 in th+ roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advdcate is ordered there before,

0/a
\ dd>,al{' IF x

(Registrar_AdmiQistration)
b- /gILb/

N„ MAL/Rd/LP D,t,d qC .12.2024

Copy forwarded to the:
1. Principal Distriet and Sessions Judge, Rajouri
2. Secretary, BaFF Council of India, New Delhi
3. Manager, Govbrnment Press, Jammu for publication in the next issue of

Government Gazette
President Dist}ict Court Bar Association, Rajouri
CPC e-Courts J High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping rpcord of the same.
Ms. Nazia Kohser, Advocate

. .. ... for infdrmation and necessary action .

By Order

4
5.

6.

7

O

ltion)(! ,tri frli

@
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: >qS IbBl /RG/LPa Dated: b,h .12.2024

It is hereby notifiesi that vide High Court Order Dated 02.12.2024

Mr. Nimesh Gupta
S/o Shri Neeraj Gupta
R/o Ward No. 4, H.No. !47, Adarsh Colony Tehsil and District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notifica jion, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-984-2024 in the, roll of Advocates maintained by this Registry.

The renewal/ex+ension of provisional licence/enrollment must be

sought by the advoca Ie before the date of expiry unless the absolute/final

enrollment as an Advdcate is ordered there before. . P /.
E::<SHY\r

No: Sq Lb L - GO /RG/LP Dated 66 .12.2024

Copy forwarded to the:
1. Principal Distribt and Sessions Judge, Udhampur
2. Secretary, BarCouncil of India, New Delhi
3. Manager, Govbrnment Press, Jammu for publication in the next issue of

Government Gazette.
President DistFict Court Bar Association, Udhampur
CPC e-Courts,' High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libra:ry, High Court Wing Jammu/Srinagar for information and
also keeping r9cord of the same.
Mr. Nimesh Gupta, Advocate

. .. ... for information and necessary action.

r
ar)

(Regi9tral/}dministration)
By Order

4
5.

6.

7

.d:$,
*'%£"VP':'"’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N., 2qKq %jq /RG/LP Dated: 6, k .12.2024

It is hereby notifi+d that vide High Court Order Dated 02.12.2024

Mr. Nitish Sharma
S/o Shri Deepak Chan(}er
R/o Ward No. 13, Hatl{marh, Tehsil and District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council drovisionally for a period of one year from the date of

issuance of this notifica+ion, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-985-2024 in thq roll of Advocates maintained by this Registry.

The renewal/ex+ension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before. 2 / ,

t '/’'©aM
N„ StI>CI -Ig ./RG/LP D,t,d K,.12.2024

Copy forwarded to the: -
1. Principal Distribt and Sessions Judge, Kathua
2. Secretary, Bai Council of India, New Delhi
3. Manager, Govprnment Press, Jammu for publication in the next issue of

Government Gazette.
President, Dis+rict Court Bar Association. Kathua
cpc e-Courts J High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping r6cord of the same.
Mr. Nitish Shjrma, Advocate

for infdrmation and necessarY action.,

/'n}

_„ . _ ' W:='"WW"''’"’
By Order

4
5.

6

7

b+/.

_,. L /“n”’
' w :“W'\m"'''"’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising power; of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 2qk' /RG/LP D,t,d: bk .12.2024

It is hereby notifiqd that vide High Court Order Dated 02.12.2024

Mr. Novid Ul Hussan
S/o Shri Mohd Shami
R/o Dara Dullian Tehsil Haveli District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notific4tion, subject to the verification of his/her Provisional /LL.B

Degree Certificate froIT] concerned University and verification of his/her character

and antecedents froM CID. His/her name has been entered under serial

No. JK-986-2024 in th& roll of Advocates maintained by this Registry.

The renewal/exltension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Adv6cate is ordered there before. ,

By Order /-,. \ /J'%IY':Wp7
'ation)str i crm

N,: SqIIK-UL/AG/LP D,t,d .1 2.20

Copy forwarded to the
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Poonch
Secretary, Bat Council of India, New Delhi
Manager, Go0ernment Press, Jammu for publication in the next issue of
Government Gazette
President Dis+rict Court Bar Association, Poonch
CPC e-Courtg, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Librpry, High Court Wing Jammu/Srinagar for information and
also keeping Fecord of the same.
Mr. Novid Ul Hussan, Advocate

. . ... for infbrmation and necessary action
W,/’,

btFly;}

'%;'VP"'""’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Incl IIL/RG/LP Dated: CSG, .12.2024

It is hereby notifil that vide High Court Order Dated 02.12.2024

Mr. Obaid Imtiyaz Mi
S/o Shri Imtiyaz Hussa jn Mir
Wo Budhli Tehsil Chilli Pingal District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notifica+ion, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents froml CID. His/her name has been entered under serial

No. JK-987-2024 in tha roll of Advocates maintained by this Registry.

The renewal/ex+ension of provisional licence/enrollment must be

sought by the advoca Ie before the date of expiry unless the absolute/final
enrollment as an Adv8cate is ordered there before.

Pa/
/)' \ / O)

(Re-gistrai Admjnistration)
t- qb W/

No: SH)RB- PI /RG/LP Dated DC .12.2024 z

Copy forwarded to the: -

1. Principal Distript and Sessions Judge, Bhadwerwah
2. Secretary, Bad Council of India, New Delhi
3. Manager, Gov+rnment Press, Jammu for publication in the next issue of

Government Gazette.
President. Dis+rict Court Bar Association, Doda
CPC e-Courts! High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping rpcord of the same.
Mr. Obaid Imtiyaz Mir, Advocate

. . . . .. for information and necessary action .

By Order

4
5.

6.

7

f)'
(Registrar Admjnis;ration)

Q>\rr/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising power+ of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION
No: Ink :tq /RG/LP Dated: bC .12.2024

It is hereby notifiqd that vide High Court Order Dated 02.12.2024

Mr. Obaid Shoket Kohli
S/o Shri Shoket Hussain

R/o Village Lassana Tfhsil Surankote District Poonch

has been admitted any enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council brovisionally for a period of one year from the date of

issuance of this notific4tion, subject to the verification of his/her Provisional /LL.B

Degree Certificate from] concerned University and verification of his/her character

and antecedents frorb CID. His/her name has been entered under serial

No. JK-988-2024 in th+ roll of Advocates maintained by this Registry.

The renewal/ejtension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Adv8cate is ordered there before. , _7 ,

9%a”'i/By Order . \ / /&b/\

N... „L,\d& /JG/LP D,t.dc,,,,..,,,,.12.20'5P=*'’'#"w'’"'"'
Copy forwarded t, tb,

1.
2
3.

4
5.

6.

7

Principal Distdict and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi
Manager, GoVernment Press, Jammu for publication in the next issue of
Government Gazette.
President, Di$trict Court Bar Association. Poonch
CPC e-Court+, High Court of J&K and Ladakh, Jammu for uploading on
the official wdbsite
Incharge Librbry, High Court Wing Jammu/Srinagar for information and
also keeping Fecord of the same.
Mr. Obaid Shoket Kohli, Advocate

. .. ... for infbrmation and necessary action. )
a+/IeLf

!strar Admin is}ration)
eB\*//
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROL INT

NOTIFICATION

No: :Lq€' _/RG/LP Dated: fl .12.2024

It is hereby notifi+d that vide High Court Order Dated 02.12.2024

Ms. Pahul Preet Kour
D/o Shri Satinder Pal $ingh
R/o Dutta House Wor+shop Morh Omara, near Tata Motors
Tehsil and District Udpampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notific4tion, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-989-2024 in th+ roll of Advocates maintained by this Registry.

The renewal/eltension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advbcate is ordered there before.

)

g:,\l
n \ /IP

(R’e&istra\Mljnistratt6 iI)

No: O Hl -363 ./RG/LP Dated bt .12.2024 y

Copy forwarded to the: -
1. Principal Dist[ict and Sessions Judge, Udhampur
2. Secretary, BaF Council of India, New Delhi
3. Manager, Go+ernment Press, Jammu for publication in the next issue of

Government Gazette
President Dis+rict Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Librbry, High Court Wing Jammu/Srinagar for information and
also keeping +ecord of the same.
Ms. Pahul Prbet Kour, Advocate

. .. .. .for information and necessary action.

By Order

4
5,

6,

7

a'/// I

qfrDs/
' W““''"’( Q& str>r
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising power+ of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: :ZqLT ,Lb /RG/LP D,t,d, bC .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Mr. Parveen Kumar
S/o Shri Dharam chan
R/o VPO Dullangal Madhota Tehsil Bani District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notificqtion, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-990-2024 in th9 roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before. )

\PP

+

_ . \ /gMiV’'/
(kaistr#mVion)

No: SH Say-lO ./RG/LP Dated q.12.2024
Copy forwarded to the:

1. Principal District and Sessions Judge, Kathua
2. Secretary, Bar Council of India, New Delhi
3. Manager, GoVernment Press, Jammu for publication in the next issue of

Government Gazette.
President District Court Bar Association, Kathua
CPC e-Courts:, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping +cord of the same.
Mr. Parveen kumar, Advocate

. .. ...for information and necessary action.

By Order

4
5.

6.

7

UP'

%by
strarmmjnistration)

£]LYw
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT JAMMU
a,xercising poxvery of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Il bC 3.2 bbL1 /RG/LP Dated: aC .12.2024

It is hereby notifil that vide High Court Order Dated 02.12.2024

Ms. Phunchok Tsomo
D/o Shri Tundup Dorjay
no Manaypa Nyarma1 Thiksay Tehsil and District Leh

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. yK-991-2024 in thg roll of Advocates maintained by this Registry.

The renewal/exlension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before.

a)/V

~... ,„,,\., IG/.P D„.d,.,.,.,oS#'"%"'gP“''"’
Copy forwarded to the: -

1. Principal District and Sessions Judge, Leh
2. Secretary, Bar Council of India, New Delhi
3. Manager, GoVernment Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Leh
CPC e-CourtJ, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Phunchok Tsomo, Advocate

. .. ...for inf(,)rrnation and necessary action.

By Order

4
5.

6.

7

Jdug
;ely' ’r)

(Registrar Admin istrption)
vaBYwP/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: /RG/LP Dated: bC .12.2024

It is hereby notifi4d that vide High Court Order Dated 02.12.2024

Mr. Rajeshwar Singh
S/o Shri Rajinder Sing
mo Nagri Parole, Tehdil- Parole and District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notificqtion, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-992-2024 in th9 roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before. ,

bK,vOl
,'' ' ' \ / /OS

(RegistraLAdmiljistration)
b- gBL bY/

No: Sq:> ta-Ly /RG/LP D,t,d CK .r2.2024

Copy forwarded to the:
1. Principal DistFict and Sessions Judge, Kathua
2. Secretary, Bar Council of India, New Delhi
3. Manager, GoGernment Press, Jammu for publication in the next issue of

Government Gazette
President District Court Bar Association, Kathua
cpc e-Court4, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping Fecord of the same.
Mr. Rajeshwar Singh, Advocate

. .. ... for inf9rmation and necessary action.
)

By Order

4
5.

6.

7

_a9Ct
q?X;-)btr)'

' T='“W'":@'“'"’



48

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: lqki /RG/LP Dated: CA .12.2024

It is hereby notifiqd that vide High Court Order Dated 02.12.2024

Mr Rajeshwar Singh
S/o Shri Surjeet Singh
R/o Channu Chack P/o Halqa Tehsil MartI District Jammu

has been admitted ang enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council brovisionally for a period of one year from the date of

issuance of this notific4tion, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-993-2024 in thi roll of Advocates maintained by this Registry.

The renewal/eltension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before. . // , ,

._ ~~,Z>obLl
b&;?'ly

(GLisH„li„i,t„ti,„)''a'’%''TF
tG/LP Dated Gk .12.2024

By Order

No: StI gK- 31

Copy forwarded to the: -

1. Principal Dist+ict and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr Rajeshw£r Singh, Advocate

. .. ... for information and necessary action.

4
5.

6.

7

/-}'
(Registrar Admin isjration)f’ – -- -Aa-----w
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: lq K' _/RG/LP Dated: b(, .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Mr. Ravinder Singh B4li
S/o Shri Phool Singh Bali
R/o 144, Preshal Bhangara Ramsoo Tehsil Pogal Paristan District Ramban

has been admitted ang enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notific4tion, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-994-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advicate iS ordered there befor S. n /Z= A

@---V7

{/ VVa

r AdmiQistration)
By Order

N„ 59 332-38 /RG/LP D,t,d GG .12.2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban
2. Secretary, Bar Council of India, New Delhi
3. Manager, GoVernment Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Ramban
cpc e-courtsl High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ravindert Singh Bali, Advocate

. .. ...for infdrmation and necessary action.

(ibistro

4
5.

6.

7

($ i S t :gIIIIf d m i t11 By t i O n )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powerq of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
OLLMENT

NOTIFICATION

nb Bbl /RG/LP Dated: O( .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Mr. Rishi Kumar
S/o Shri Sukh Dev
no Ward No. 4, Villagp Bari Tehsil Bani District Kathua.

has been admitted ana enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Counci1 Jrovisionally for a period of one year from the date of

issuance of this notifica lion, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-995-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Adv?cate iS ordered there beforR A M&

(Registrar Admitlist cation)

N,; Sq :g1 1 -tII /RG/LP D,t,d e% .12.2024 HZ

;( /

rD

9 Pl \'I/

By Order

Copy fo
1. Principal Distri'ct and Sessions Judge, Kathua
2. Secretary, BaR Council of India, New Delhi
3. Manager, Gov+rnment Press, Jammu for publication in the next issue of

Government Gazette.
President Distfict Court Bar Association, Kathua
CPC e-Courts; High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping rpcord of the same.
Mr. Rishi Kumar Singh, Advocate

. ..... for information and necessary action.

rwarded to the

4
5.

6.

7

„H,x7f)
(R6gistranldmio istration)

v FIg hM
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising power£ of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: :kIIL .02Ll /RG/LP D,t,d, ac .12.2024

It is hereby notifi4d that vide High Court Order Dated 02.12.2024

Ms. Rishika Sharma
D/o Shri Kewal Sharm,
R/o Kotedhara, Ward No. 6, P/O Kotedhara Tehsil and District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council 8rovisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-996-2024 in th9 roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before. , 7 ,

A,~Hbo>-1
By Order n . \\ / 4'IY

(Registrar Admjnistration)
''- Mb W

Sq 3q N - Sq ./RG/LP Dated al .12.2024No

Copy forwarded to the
1

2
3.

4
5.

6.

7

Principal Distdict and Sessions Judge, Rajouri
Secretary, BaF Council of India, New Delhi
Manager, Go+ernment Press, Jammu for publication in the next issue of
Government Gazette
President District Court Bar Association, Rajouri.
CPC e-CourtS, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Rishika Sharma , Advocate

for infbrmation and necessarv action. ,

'-, . k _.,”Lei' tY-Al
(k6gistKAdmjnisjration)
b2 @( br/

V+Ar
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: :LqRL _/RG/LP Dated: bC .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Nls. Riya Mahajan
D/o Shri Jagdish Raj
R/o H.No. 222, Bakshi Nagar, Tehsil and District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notific4tion, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents frorrl CID. His/her name has been entered under serial

No. JK-997-2024 in thQ roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before

"
/-)' t _/ / y=>

( W“"W "'W“''")
tG/LP Dated elk .12.2024

By Order

No: SqZ,e\i,I
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courtg, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Riya Mahajan, Advocate

. .. . . .for information and necessary action

4
5.

6.

7

.qx;$
“W "'w“:'"’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powerg of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
INTENROL

NOTIFICATION

N„ bq13 _/RG/LP Dated: al .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Ms. Saima Kouser
D/o Shri Mohd. Bashi
mo Village Dodasan Bala Tehsil Thanamandi Distict Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council brovisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from] CID. His/her name has been entered under serial

No. JK-998-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before.

a+av al
_.-, . \ _,/ Ja' tY

W ":
N,; !SItS Il JI ./RG/LP Dated c& .12.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri
2. Secretary, BaF Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, Digtrict Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Librqry, High Court Wing Jammu/Srinagar for information and
also keeping Record of the same.
Ms. Saima Kduser, Advocate

. .. ... for inf6rmation and necessary action .

( Rpstra ration)Li
By Order

4
5.

6.

7

(Registrar Admiqistption)
/en)

b fdI£bl/
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HIGH COURT OF .JFAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising power£ of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No:)-ql' -bbq /RG/LP Dated: bl .12.2024

It is hereby notifidd that vide High Court Order Dated 02.12.2024

Mr. Saksham Singh Bhau
S/o Shri Kullar Singh Bhau
mo H.No. 15, Sector -8 EXT, Nanak Nagar Tehsil Bahu District Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council brovisionally for a period of one year from the date of

issuance of this notificqtion, subject to the verification of his/her Provisional /LL. B

Degree Certificate fromE concerned University and verification of his/her character

and antecedents frorTl CID. His/her name has been entered under serial

No. JK-999-2024 in the roll of Advocates maintained by this Registry.

The renewal/eltension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Adv d)cate is ordered there before. My:4;„aw';TFI :P
r Cai;tramistratPon!
' c mFV ’

N'; s'13'IQ4q ./RG/LP D't'd 6( .12.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, BaF Council of India, New Delhi
3. Manager, GoOernment Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping Fecord of the same.
Mr. Sakshanl Singh Bhau, Advocate

. .....for inft)rmation and necessary action.

By Order

4
5.

6.

7

,a,-"0)

g"' w'"’
fI

''#*'
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HIGH COURT OF JAMMU & MSHMIR AND LADAKH AT JAMMU
(Exercising powerJ of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

LqlS-XLbLq /RG/LP Dated: Ab .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Ms. Sandhya Saney
D/o Shri Koshal Kuma
R/o Chwoki Handan, Tehsil Nowshera District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-1000-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before.

„,oZUA
@;iT, IF

’W'
N,; StIS aS-IA /RG/LP Dated bC .12.2024

Copy forwarded to the: -
1 i Principal Distribt and Sessions Judge, Rajouri
2. Secretary, BarCouncil of India, New Delhi
3. Manager, Govprnment Press, Jammu for publication in the next issue of

Government Gazette.
President District Court Bar Association, Rajouri.
CPC e-Courts,E High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge LibraFy, High Court Wing Jammu/Srinagar for information and
also keeping r6cord of the same.
Ms. Sandhya $aney, Advocate

. . . . .. for information and necessary action .

( $1 s t r a B!!? ation)
By Order

4
5.

6.

7

_k$}”'Ibr/l
in ' \LP/ "

' RY;“W "U""'"’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Dqll ,bbq /RG/LP Dated: 64 .12.2024

It is hereby notifi+d that vide High Court Order Dated 02.12.2024

Mr. Sarthik Rathore
S/o Shri Ram Singh
R/o Chakras, Palmar +ehsil & District Kishtwar

has been admitted anD enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council brovisionally for a period of one year from the date of

issuance of this notific4tion, subject to the verification of his/her Provisional /LL.B

Degree Certificate froITl concerned University and verification of his/her character
and antecedents fror$ CID. His/her name has been entered under serial

No. JK-1001-2024 in t#le roll of Advocates maintained by this Registry.

The renewal/eitension of provisional licence/enrollment must be

sought by the adVOcate before the date of expiry unless the absolute/final

enrollment as an Advbcate is ordered there before.
9 Py

C M\r/
No: SCIgII-q&I ./RG/LP Dated a .12.2024 - ’

Copy forwarded to the: -
1. Principal DistFict and Sessions Judge, Kishtwar
2. Secretary, Bqlr Council of India, New Delhi
3. Manager, Gobernment Press, Jammu for publication in the next issue of

Government Gazette
President, Digtrict Court Bar Association, Jammu
CPC e-Court§, High Court of J&K and Ladakh, Jammu for uploading on
the official wdbsite.
Incharge Librbry, High Court Wing Jammu/Srinagar for information and
also keeping Fecord of the same.
Mr. Sarthik Itathore, Advocate

. .. ... for infbrmation and necessary action.

/a
(R.egistraLAdn\inistration)

By Order

4
5.

6.

7

/’-)

(TF ltion)trar Adm
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising poweri of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: bRan /RG/LP Dated, bC .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Mr. Sat Paul
S/o Shri Ram Lal
IUo Hari Chumma P/o Thanna Chari Chumma
Tehsil Teryath District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council brovisionally for a period of one year from the date of

issuance of this notific4tion, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents frornl CID. His/her name has been entered under serial

No. JK-1002-2024 in the roll of Advocates maintained by this Registry.

The renewal/eltension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before. ,

„as}dd
By Order A . \,/4S-IY x- ’

(R6gistrarJ\dmipistration)
- UXEb/

N,; StARII-bbC ./RG/LP D,t,d CK .12.2024 ' - '’'

Copy forwarded to the
1
2
3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President District Court Bar Association, Rajouri
CPC e-Courtg, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sat Paul: Advocate

for infbrmation and necessary action V+

e?B“'g
'P'W“’“'"’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ >'\IR qlbbq /RG/LP Dated: GG .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Ms. Shazia Kosser
D/o Shri Mohd Aksar
Ho Ward No. 7, near +ariq Bridge Tehsil and District Rajouri.

has been admitted anA enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council brovisionally for a period of one year from the date of

issuance of this notific4tion, subject to the verification of his/her Provisional /LL.B

Degree Certificate frowN concerned University and verification of his/her character
and antecedents froG CID. His/her name has been entered under serial

No. JK-1003-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before

',#:=-tO$
Fa'

' V'“'WW'""'"’
By Order

N,.. S\At{\n- \3
Copy forwarded to jhe: -

1. Principal DistFict and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi
3. Manager, GoVernment Press, Jammu for publication in the next issue of

Government Gazette.
President, Digtrict Court Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge LibFary, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shazia Kosser, Advocate

. .....for information and necessary action.

\G/LP D,t,dUC .12.2024

4
5.

6.

7

N.+=>&b/a

W;'W' W’'""'")
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: bln' A)I /RG/LP Dated: ok .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Mr. Shivam Sharma
S/o Shri Ann Kumar
Ho Village Kapra Ku Isari Tehsil Bhaderwah District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council drovisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents fron] CID. His/her name has been entered under serial

No. JK-1004-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Adv?cate iS ordered there before i aoauW
nv o,de, _ _ \ /"TrIP

(K:gistrar Administration)

N,; Sgt+\tA - )a /RG/LP D,t,d & .12.202;'/ AB &
Copy forwarded to the

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Bhaderwah
Secretary, BaF Council of India, New Delhi
Manager, Go+ernment Press, Jammu for publication in the next issue of
Government Gazette
President, Didtrict Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping fecord of the same.
Mr. Shivam Sharma, Advocate

. ..... for infbrmation and necessary action.

straMlipistjation)
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT JAMMU
(Exercising powerq of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: T\Qb bILl /RG/LP Dated: GC .12.2024

It is hereby notifieq that vide High Court Order Dated 02.12.2024

Mr. Shivank Sharma
S/o Shri Satish Kumar
Wo H.No. 632, Mohallq Pirkho Tehsil and District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council Drovisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate fromlconcerned University and verification of his/her character
and antecedents from1 CID. His/her name has been entered under serial

No. JK-1005-2024 in tHe roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advdcate is ordered there before. ,

I“#i;=d7
t; Pb\thy,'

;/LP Dated BC .12.2024

r-)
(Registrar AdmInistration)

By Order

N,; 9tH:Ll-:Ll //

Copy forwarded to tae: -
1. Principal Distribt and Sessions Judge, Jammu
2. Secretary, Ba d Council of India, New Delhi
3. Manager, Govbrnment Press, Jammu for publication in the next issue of

Government Gazette
President, J&k High Court Bar Association, Jammu.
CPC e-Courtsl High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shivank Sharma, Advocate

. .....for infdrmation and necessary action.

4
5.

6.

7

_,. L_ aa
''#;'’W ’" W“:'"’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: )–qQ' HE/RG/LP Dated: bk .12.2024

It is hereby notifiqd that vide High Court Order Dated 02.12.2024

Ms. Shreeya Charak
D/o Shri Parshotam Sihgh
R/o Village Sunjwan PhO Sainik Colony, Tehsil Bahu District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notific4tion, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents frorrb CID. His/her name has been entered under serial

No. JK-1006-2024 in the roll of Advocates maintained by this Registry.

The renewal/eltension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Adv8cate is ordered there before, >

/HI

)

,eu/mw>by
(RegistraTAdm i.nistration)

& XH b,/ ’
No: s\\\IS-h ./RG/LP D,t,d ek.12.2024 - ' -- '"’
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bqr Council of India, New Delhi
3. Manager, GoVernment Press, Jammu for publication in the next issue of

Government {,azette
President, J&.K High Court Bar Association, Jammu
CPC e-Court+, High Court of J&K and Ladakh, Jammu for uploading on
the official wdbsite.
Incharge Librpry, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shreeya Charak, Advocate

. .....for infbrmation and necessary action

By Order

4
5.

6.

7

VB

_. L /”;n’'’”’
' V';'W' W”"'"’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising poweds of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: :Lc\QL' nq /RG/LP Dated: ND .12.2024

It is hereby notifi9d that vide High Court Order Dated 02.12.2024

Mr. Shub Chetan Shatma
S/o Shri Pushkar Raj $harma
R/o Ward No. 6, Uppe+ Channi Sunderbani, Teshil Siot District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notific4uon, subject to the verification of his/her Provisional /LL.B

Degree Certificate fromi concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-1007-2024 in tOe roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before.

By Order ,v#a$7
(9tWltPrauon)

'G/LP D,t,d &+,.12.2024

Copy forwarded to the: -

1. Principal Distrjct and Sessions Judge, Rajouri
2. Secretary, Bad Council of India, New Delhi
3. Manager, Go Vernment Press, Jammu for publication in the next issue of

Government Gazette.
President DistFict Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Librqry, High Court Wing Jammu/Srinagar for information and
also keeping rpcord of the same.
Mr. Shub Chbtan Sharma, Advocate

. .....for information and necessary action.

4
5.

6.

7

%C'y/a
(R6gistrafAdm ioistration)v 8% \),,/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: :HQb _/RG/LPC Dated: 6 C .12.2024

It is hereby notifi Pd that vide High Court Order Dated 02.12.2024

Ms. Skalzang ChoSdOI+
D/o Shri Tsetan Palgais
Wo Hemya Tehsil Nyoma District Leh

has been admitted aNd enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council brovisionally for a period of one year from the date of

issuance of this notificqtion, subject to the verification of his/her Provisional /LL.B

Degree Certificate fron+1 concerned University and verification of his/her character

and antecedents frort1 CID. His/her name has been entered under serial

No. JK-1008-2024 in The roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Ad+ocate is ordered there before

\ /.„’;hp’qr7 ' \ 7'/’' - PCI ) ’ 1

W*'’'""’No: SIlIA-\LIA& ./RG/LP D,t,d bC .12.2024 ' Y

Copy forwarded to the: -

1. Principal Dis,trict and Sessions Judge, Leh
2. Secretary, Bpr Council of India, New Delhi
3. Manager, GQvernment Press, Jammu for publication in the next issue of

Governmenl Gazette.
President Digtrict Court Bar Association, Leh
CPC e-Cou+s, High Court of J&K and Ladakh, Jammu for uploading on
the official Website
Incharge Lidrary, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. SkalzarPg Chosdon, Advocate

. .. ...for ihformation and necessary action.

{Rf3istrMay

I

By Order

4
5.

6,

7

\N'

,-,.\ /'Mn:”,
(Registr&7aqlinistration)
q/– M% \>1/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Txercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ :bRaSh Us}h /RG/LP
D,t,d, bC .12.2024

It is hereby notified that vide High Court Order Dated 02.12-2024

Ms. Sona Damathia
D/o Shri Gurdev Raj
mo Chak Desa Singh,Changrah, Tehsil and District Kathua

has been admitted aid enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notificAtion, subject to the verification of his/her Provisional /LL. B

Degree Certificate fro+ concerned University and verification of his/her character

and antecedents fro+1 CID. His/her name has been entered under serial

No. JK-1009-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advodate before the date of expiry unless the absolute/final
enrollment as an Ad+ocate is ordered there before. 3

By Order
in is/tration)str;

N,.' SL\\\t\\-(A
Copy forwarded tot he: -

1. Principal District and Sessions Judge, Kathua
2. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President District Court Bar Association, Kathua
CPC e-C;ouRs, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sona D#mathia, Advocate

. .....for information and necessary action.

IRG/LP Dated Gk .12.20,

3
4.

5.

6

... L /';#a,
'-P’W" W“:'"’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Acts 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: }nag Et/RG/LP Dated: (S& .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Mr. Soyam Basharat (}ureshi
S/o Shri Basharat Hussain

Wo Village Draba Qu+eshian Mohana, Tehsil Surankote District Poonch.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-1010-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before.
J

aP)
AVi>4/

(Registr&7iamin.istration)
U P& tV

N„ ::(ht+SS -hI ./RG/LP D,t,d & .12.2024 -’ ”
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi
3. Manager, GoVernment Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping rbcord of the same.
Mr. Soyam B£sharat Qureshi, Advocate

. ..... for information and necessary action.

By Order

4
5.

6.

7

IA, YI SJ
r)

'W;'WW“''"’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powe;s of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ LqQ /RG/LP Dated: b1 .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Ms. Sumaira Sharief
D/o Shri Mohd Sharief Butt
no MohaHa Qilla Tehbil Bhaderwah District Doda

has been admitted any enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council hrovisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-1011 -2024 in tHe roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocdte before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before.

By Order +/

Fa
(Registra®iml ltion)

9/ P©
No, StISQI -33

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Ban Council of India, New Delhi
3. Manager, Govprnment Press, Jammu for publication in the next issue of

Government Gazette.
President District Court Bar Association, Doda
CPC e-Courts J High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping r6cord of the same.
Ms. Sumaira Sharief, Advocate

. . . ... for information and necessary action.

/RG/LP Dated b1 .12.2024

4
5.

6.

7

''#:;“Fw"’“"
in)

AA
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HIGH COURT OF
(Exercising powet

& KASHMIR AND LADAKH AT JAMMU
of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: laB /RG/LPC\ Dated: CSQ1 .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Ms. Surbhi Verma
D/o Shri Manohar Lal
R/o Ward No. 10, HouFe No. 34, Tehsil Vijaypur District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council 8rovisionally for a period of one year from the date of

issuance of this notific+tion, subject to the verification of his/her Provisional /LL. B

Degree Certificate from concerned University and verification of his/her character
and antecedents frorrb CID. His/her name has been entered under serial

No. JK-1012-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advicate is ordered there before. )

,.' \ /"
''?';'"'@"W'’'""’

N,; S'XS'\N-Ko\ ./RG/LP D,t,dbI .12.2024 r

Copy forwarded to the:
1. Principal District and Sessions Judge, Samba
2. Secretary, Bar Council of India, New Delhi
3. Manager, GoVernment Press, Jammu for publication in the next issue of

Government Gazette.
President Dis+rict Court Bar Association, Samba
cpc e-Court4, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Surbhi Perma, Advocate

. .. ... for inf6rmation and necessary action.

By Order

4
5.

6.

7

e’r &
d’HI

''#;'W'"' W"'"’
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HIGH COURT OF JAMMU & MSHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ :n DEy /RG/LP Dated: al .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Mr. Tabish Ayub
S/o Mohammad Ayub Zargar
R/o Bandas Tehsil and District Doda

has been admitted an,d enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council Frovisionally for a period of one year from the date of

issuance of this notific4tion, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents frorrn CID. His/her name has been entered under serial

No. JK-1013-2024 in t[Ie roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before.

b

By Order _. WrJa'y
''e;“’@’" W'’“'"’

A

No: gq be\\-bI
Copy forwarded to the: -

1. Principal DistFict and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President District Court Bar Association, Doda
CPC e-Court+, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping fecord of the same.
Mr. Tabish Ayub, Advocate

. .. ... for information and necessary action.

Dated 6] .12.2024/RG/LP

4
5.

6.

7

pubS
n. L ///->17

\P'""’(Regjstrar Adm
v RMb
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising power's of Bar Council under Section 58 of the Advocates Acl 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: _/RG/LP Dated: E .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Mr. Takshraya Singh gupta
S/o Shri Vinod Kuma
R/o Ward No. 20, Patel Nagar Tehsil and District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council $rovisionally for a period of one year from the date of

issuance of this notificajion, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-1014-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before.

)

lb)k/

(Ke6istraMdm.inistration)t) M&\)/
No: Sq bbQ –\\A ./RG/LP Dafedbl .12.2024
Copy forwarded to tje: -

1. Principal District and Sessions Judge, Kathua
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President. District Court Bar Association, Kathua
cpc e-Courts J High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Takshraya Singh Gupta, Advocate

. .. ... for information and necessary action.
)

By Order

4
5.

6.

7

'. ',
'y*'W xp""'"’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising power£ of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: X'\e\b _/RG/LP Dated: hI .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Ms. Tania Angral
D/o Shri Daleep Kumqr
no Chack Nathal, Tel}sil Marheen District Kathua.

has been admitted arId enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council brovisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from+ concerned University and verification of his/her character

and antecedents fro+1 CID. His/her name has been entered under serial

No. JK-1015-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before. >

f @\7r) ' \ J// POI
(RegistraNldmj nistration)I,c @b/

N,.' SqL\t- b\ ./RG/LP D,t,d O? .12.2024 - ’'’
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Tania Angral, Advocate

for information and necessary action.

By Order

4
5.

6.

7

',. t/“',
(RegistraN\dm{nist7r tion)
VRM4,



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Zag /RG/LPB Dated: bl .12.2024

It is hereby notifiqd that vide High Court Order Dated 02.12.2024

Ms. Tania Rafiq
D/o Shri Mohd Rafiq
Wo Malik Market Behind Eid (;ah Tehsil Bahu District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council §rovisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents froM CID. His/her name has been entered under serial

No. JK-1016-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before. }

VF

( uk;wb+

N... ,,kll_L, ./RG/LP D,hd q.12.2=w'"w"'n“'"’
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Tania Rafiq, Advocate

. . . . .. for information and necessary action .

By Order

4
5.

6.

7

UN-

_', . L /'“’.qlq”/
'5Y=“W'" W’"'"’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising power£ of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
:NTENROL

NOTIFICATION

No: Lq(\)_ _/RG/LP Dated: al .12.2024

It is hereby notifi+d that vide High Court Order Dated 02.12.2024

Ms. Tundup Dolma
D/o Shri Late Shri Kuhzang Dawa
R/o Korzok Tehsil Nyoma District Leh

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate fronl concerned University and verification of his/her character
and antecedents frorA CID. His/her name has been entered under serial

No. JK-101 7-2024 in the roll of Advocates maintained by this Registry.

The renewal/eltension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before.

„’I h
r? ' ’\ J//’' /Ol

(Registramdm\nistlation)

N„ Sq km – bC /RG/LP D,t,d 67 .12.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Leh
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Leh
CPC e-Courtg, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. TundupDolma, Advocate

. .. for information and necessarv action.

By Order

4
5.

6,

7

',,. L /7
' Y)"W 'WP"'"’
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: tRS .6 TH /RG/LP Dated: bl .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Mr. Umar Mehraj Khan
S/o Shri Mehraj Din Khan
Ho VPO Sawjian, Tehpil Man(Ii District Poonch.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-1018-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before. )

__. . L /#F>axq
(ie!!stmWJni\b::Tion)

No: Sqk3k -\\:L /RG/LP Dated al .12.2024 '’

Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President DistFict Court Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
In(,,harge Library, High Court Wing Jammu/Srinagar for information and
also keeping rpcord of the same.
Mr. Umar Mehraj Khan, Advocate

. ..... for infdrmation and necessary action.

By Order

4
5.

6.

7

_. \ 07
't’';'W'W'’'""’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising poweR of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: lag' Dated: X_ .12.2024

It is hereby notifi9d that vide High Court Order Dated 02.12.2024

Mr. Ummer Mehmoo'
S/o Shri Mehmood Khan
R/o Mohra, Bachhai Ward No. 4, Tehsil Surankote, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council brovisionally for a period of one year from the date of

issuance of this notificqtion, subject to the verification of his/her Provisional /LL.B

Degree Certificate frorrJ concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-1019-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before.

in)
ar&’db/V>17
w/83' IF

(RegistraT/_Idm ip istation)

Copy forwarded to the: -
1. Principal DistFict and Sessions Judge, Poonch
2. Secretary, Bat Council of India, New Delhi
3. Manager, Go0ernment Press, Jammu for publication in the next issue of

Government Gazette
President District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official wdbsite.
Incharge Librbry, High Court Wing Jammu/Srinagar for information and
also keeping Fecord of the same.
Mr. Ummer Mehmood, Advocate

for information and necessary action.

N,.. SqL\BH ./RG/LP D,f,dbI .{2.2024 b' @

r

By Order

4
5.

6.

7

\/

„L/%*
(Registrar Admjnistption)VME
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: IT\S _/RG/LP Dated: n_ .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Ms. Vanshika Sharma
D/o Shri Sarveshwar Sharma
R/o Ward No. 13, Tehsil and District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notific4tion, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-1020-2024 in tne roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before.

.'.. ty#a;in
(kebistrar Admir$s-trajion)

b /gtbb/
N„ S-X tSb -gC /RG/LP D,t,d's 1 .12.2024 - ' F

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Kathua
CPC e-Court$, High Court of J&K and Ladakh, Jammu for uploading on
the official wdbsite.
Incharge LibFary, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Vanshikh Sharma, Advocate

. .. ... for information and necessary action.
brP

/P)

By Order

4
5.

6.

7

CM /\ \ 'r LJ
q'a'!P

''£,’:“W '"m“'"’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powerg of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: ILI\1 2619 /RG/LP Dated: Cbl .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Ms. Vishali Devi
D/o Shri Vijay Kumar
no Chhapaki I(hurd, Tehsil Hiranagar District Kathua.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate fror71 concerned University and verification of his/her character

and antecedents frorA CID. His/her name has been entered under serial

No. JK-1021 -2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an AdvQcate is ordered there before.

1B1} y 1EIIIIIII) r d e r n 6 \k 7+ pppppppppppaM TrI /Wa/
(RegistrandmiDistration)a aPL/

N,; Stl Cfl- GB ./RG/LP D,t,d al .12.2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua
2. Secretary, Bar Council of India, New Delhi
3. Manager, GoVernment Press, Jammu for publication in the next issue of

Government Gazette.
President District Court Bar Association, Kathua
CPC e-Courtg, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Vishali Devi , Advocate

. .....for infbrmation and necessary action.

4
5.

6.

7

/a

''e':“'%T"'W’'""’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: lqq' At\i /RG/LP Dated: \SQI .12.2024

It is hereby notifipd that vide High Court Order Dated 02.12.2024

Mr. Vivek Jamwal
S/o Shri Mohinder Singh
Wo Village Kotli Mat+alian, Nandpur, Tehsil Ramgarh, District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notificqtion, subject to the verification of his/her Provisional /LL. B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-1022-2024 in tne roll of Advocates maintained by this Registry.

The renewat/eltension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advocate is ordered there before.

,aMa'b
(Registra£\dmipistration)
' [ @ if
/aBy Order

No.' Sct bLU -It\ /RG/LP Dated OH .12.2024

Copy forwarded to the:
1. Principal District and Sessions Judge, Samba
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, Di§trict Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Vivek Jamwal , Advocate

. . . . ..for information and necessary action.

4
5.

6.

7

/a'

''&’'“"bru;}
./ >

ation) \\-_



78

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising power£ of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: _bbq /RG/LP Dated: b1 .12.2024

It is hereby notifi9d that vide High Court Order Dated 02.12.2024

Mr. Yaser Rashid
S/o Shri Abdul Rashi.

R/o Kalaban, Tehsil N+endhar District Poonch.

has been admitted anld enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council brovisionally for a period of one year from the date of

issuance of this notific4tion, subject to the verification of his/her Provisional /LL.B

Degree Certificate from+ concerned University and verification of his/her character

and antecedents fror+l CID. His/her name has been entered under serial

No. JK-1023-2024 in the roll of Advocates maintained by this Registry.

The renewal/eltension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final
enrollment as an Advbcate is ordered there before.

iE#;;Hq

br/ /#1/ \b7/
No: UM+/PG/tP D't'dOI .12.2024 ' -- ' “
Copy forwarded to 4he: -

1. Principal Dist,Fict and Sessions Judge, Poonch
2. Secretary, Bqr Council of India, New Delhi
3. Manager, GoVernment Press, Jammu for publication in the next issue of

Government Gazette.
President Digtrict Court Bar Association, Poonch
CPC e-Courtg, High Court of J&K and Ladakh, Jammu for uploading on
the official w6bsite
Incharge LibRary, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Yaser Rashid, Advocate

. .....for information and necessary action.

/P)

(Regist?Fr-administration)
By Order

4
5.

6.

7

„4+,allZa. \ 7/F d)
(Registrantami Ristration)
v av
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powerF of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 1'E _/RG/LP Dated: CSqI .12.2024

It is hereby notifi Pd that vide High Court Order Dated 02.12.2024

Mr. yousaf Jameel
S/o Shri Mob(I. Din
R/o Baila, Tehsil Man(ti District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notificqtion, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-1024-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Adv6cate is ordered there before. a

tMP_ „x L+

_, . \ //WAi-7
(kegistrFAdmInistration)

L /& b/
By Order

No: gq CSS-at\

Copy forwarded to the: -
1. Principal DistFict and Sessions Judge, Poonch
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. YousafJameel, Advocate

. .. .. .for information and necessary action. )

_/RG/LP Dated G=31 .12.2C \24

4
5.

6.

7

.-,. \ /'B7
'XF:“'FW“''"’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: IEES_LU _/RG/LP Dated: LL .12.2024

It is hereby notifi8d that vide High Court Order Dated 02.12.2024

Mr. Zahid Akbar
S/o Shri Nazir Akbar
R/o Village Qasba PO Bandi Chechian Tehsil Haveli District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-1025-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provision

sought by the advocate before the date of
enrollment as an Advocate is ordered there

al licence/enrollment must
unless the absolute/finalexpi

before

ltion)(Re!
By Order

N'; Sq LRa-'I & ./RG/LP D't'd eq .12.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping rpcord of the same.
Mr. Zahid Akbar, Advocate

. .. ... for infdrmation and necessary action.

4
5.

6.

7

b. 7
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